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LEGISLATIVE DEPARTMENT.

W e, the undersigned, Members of the Joint Committee to which the Bill to amend the 
provisious of section 27 of the Indian Succession Act, 18G5, was referred, have considered the 

Paper No 1 paper noted in the margin, and have
* ’ now the honour to submit this our Report, with

the Bill as amended by us annexed thereto.

2. The Committee assembled on the 4th of July, the following members being preseoit:—
The Iluiiuurable Sir Narasimha Sarma,

,, ,, Sir Alexander Muddiman,
,, „  Sir Henry Moncrieff Smith,
„  „  Saiyid Raza Ali,
„  „  Sir Deva Prasad Sarvadhikarv
„  „  Sir Arthur Froom,

Rai Sahib Harbilas Sarda,
Mr. K. C. Neogy, and 
Mr. Abdnl Haye.

Sir Henry Moncrieff Smith was elected Chairmaru
A final meeting was held on the 17th August to consider the redraft of the Bill at which 

Diwan Bahadur M. Ramachandra Rao abo was present.
3. The one question of substance which we were called upon to consider was whether the 

proposed amendment should apply to Indian Christians. The proposal has evoked consider
able opposition from the community concerncd, and we have, therefore, exempted them 
from the provisions of the Bill.

We have also made it clear that the Bill applies only to cases of total intestacy.
4. As regards the form of the Bill, it has been framed as an amendment of the Indian 

Succession Aci, 1865. That Act with other enactments is now being consolidated, and we re. 
rommend that the proposed npw section 27A should be inserted after clause 33 of the 
consolidated Indian Succession Bill as reported by the Joint Committee in the following 
adapted form :—

" 33 A- (i) Notwithstanding anything contained in section 33, where the intestate has
Speci«l prorwion where intestate left widow êft a widow but no lineal descendants and— 

and no UmkI descendants.
(а) the nett value of his property does not exceed five thousand rupees, the whole

of his property shall belong to the widow ;
(б) the nett value of the property exceeds the sum of £ve thousand rupees, the widow

shall be entitled to five thousand rupees thereof and shall have a charge upon 
the whole of such property for such sum of five thousand rupees, with interest 
thereon from the date of the^eath of the intestate at four per centum per 
annum until payment.

{2) The provision for the widow made by this section shall be in addition and without 
prejudice to her interest and share in the residue of the estate of such intestate remaining 
after payment of the said sum of five thousand rupees with interest as aforesaid; and such 
residue shall be distributed in accordance with the provisions of section 33, as if it were the 
whole of such intestate’s property.

(3) The nett i-alue of the property shall be ascertained by deducting from the gross valu- 
thereof all debts and all funeral and administration expenses of the intestate, and all other 
lawful liabilities and charges to which the property shall be subject.

(4) This section shall not apply—
(a) to the property of any Indian Christian;
{b) unless the deceased dies intestate in respect of aU his property.”

This new section may be inserted in the consolidated Bill after it becomes law.



6. We tliink that the Bill has not been so altered as to require re-pnblication, and we 
lecommend that it be passed as now amended. ^

H. MONCRIEFF SMITH.

B. N. SARMA.

A. H. FBOOM. ■

RAZA ALL

M. RAMACHANDRA RAO.

■ K. a  NEOGY.

ABDTJL HAYE.

A. P. MDDDIMAN.

DEVAPRASAD SARVADHIKARY, 

HARBILAS SARDA. 

The 21d Augrut, 1925.



As amended by the Joint Committee.)

nsv^ords printed in italics indicat® the
amendments snggested by tbe Committee.j

1
BILL

TO
Amend the provisions of scction 27 of the Indian 

Succession Ad, 1865.
W h e r e a s  it is expedient to a m e n d  the pro

visions of section 27 of the Indian Succession Act,
1865, so as to provide more liberally for the X of 1865. 
surviving vridow or husband Trhere there are 
no lineal descendants in the case of a total intes
tacy ; It is hereby enacted as followb

1. This Act may be called the Indian Succes-
* • sion (Amendment) Act,

Sbort title. 1925. .
■2. To the mtond paragraph of section 27 of

the Indian Succession
Amendment of section Act. 1R6.’> (hereinafter B of 18C5.

27, Act X of 1865. referred to a« the said
Act), before the words "  If he has left no lineal 
deitcendant ” tb^re fihall be prefixed the words 
*' Save an provided by section 27A

3. After section 27 of the said Act the follow-
In.ertion of n«r « o -  ing ^ecAon shaH be 

iion 27A in Act X of 1866. inserted, namely:—

“ 27A- (J) Wbert the intestate has left a widow 
6peei»I piorkion irbere ^^t no lineal desnendante 

InteeUta bmm left widow and the nett valne of his 
And no lineal denendanta. property does not ezceed
five thousand mpees, l^e whole of his piopeilj 
shall belong to the widow.

(2) Where the nett value of the property exneeds 
the sum of five thousand rupees, the i^ o w  shall be 
entitled to five thousand rupees thereof and shaE 
have a charce upon the whole uf such property fat 
such sumcf&ye thousand rupees, with interest ̂ ere* 
on from the date of th<> death of the iutei^te at 
4 per cent, per annuiu until payment.

{3) The provision for the widow made by this 
section snail be in addition and without prqudice 
to her interest and share in the readue of the 
estate of such intestate remaiuiug after payment 
of the said sum of live thousand rupees, with interest 
as aforesaid in the sauie way mb if such residue had 
been the whole of such intestate’s property.

(^  The nett value of the property shall be 
ascertained by deducting from the gross value 
thereof all debts, and all funeral and admimstra- 
tion expenses of the intestat^ and all other lawful, 
liabilities and charges to which the property sIiilII 
be subject.

(5) This scction shall not apjily—
(o) to the property of any Indian Christian ;
(b) unUss the deceased dies intestate, in respedt 

of all his property**
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